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N& of | Date of | Order with Sigrature action ( if any)

Order | Order | taken on order
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17 17.4.95 Agjourned to 18.4.,1995, t
| g[

j ) VICE-Cha IR MAN |

| o

| : MuMBER (DMINISTR&T iVE)

18 li8.4.95 adjourned to 19.4.1995,
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\ VICL =@ IRMAN

: ‘ \ Mg MBER m‘rgzdg{n ~1 IVE)
19 J19-4-9p adjourned to next week.
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| Vice=Chaiman

s Memb:%gmn »

20 2%3.5.95 The only grievence of the petitidner
is that no Circle Reléxct ion Committee whs
constituted to relax the qualification ais
j required for appointment to the post of
! Extré Departmentel Branch Post Mester. The
l e petitioner has challenged the appointmerk
‘ z of Respondent 3 who hes been appointed
%ﬁ f ds Lalb.B.F.lM. on compassiondte grounds
} E and the only lacund that the petitioner
1
g 3 wants to urge before us is the want of
: z recommendations of Kdxmir Re laxation
i % Committee . Honwever, on behalf of the
i ) respondents the report. rega@rding approvgjl
| of the Relaxstion Comiittee was placed
4 3
; before us and we find that Respondent 3
, , wes recommenNded by the Relaxation Committee
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Order Order taken en order
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s 20 and @ppointed.on relaxations of the
conditions ofi compadssiondte groundse
That being so we find no merit in this
doolic\ution and the same is dismi ted/..)
MuMBER (ADMIN Mvn )
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